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IN THE CENTRAL ADMINISTRATIVE TRIBUMNAL:HYDLZRABAD BENCH

-£¥

N AT HYDERABAD

B.A.No.1277/93 ' Date of Ordert15,10.93

T.V.5.Prakasa Rap
«+ Applicant
Us,

1.The Senior Superintendent of Post Offices,
Visakhapatnam Division, A.P.

2.The Superintendent of Post Offices,
Paravathipuram Division-532 5@2.4.7.

3.The Director Gensral, Department of Posts
Dak Bhavan, Sansad Marg, New Delhi - 1.

s Respondents,

Counsel for the Applicant : Mr.,Krishna Devan

Counsel for the Respondents : Mr.N.R.Devaraj

CORAM:

x THE HON'BLE MR.P.T.THIRUVENGADAF:NEMBER (sDMN.)
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OR,1277/93 ‘ C_\E

Judgement

( As per Hon. Mr. P,T, Thiruvengadam, Member (Admn.) )

Heard Sri Krishna Devan, learned counsel Por‘the
applicant and Sri N.R, Devaraj, learned standing pounsel
for the respondents.

2. The applicant was warking as Postman in P&T Colony,
Post OfPfPice, Visakhapatnam and qualified as Postal Assist-
ant in the Departmental examination held in the year 1989,

‘Prior to promotion to the post of Postal Assistant he uas

- -~

deputed for training at PTC, Mysore, for the period Prom
30~-3~1990 tfo 19-6-1990. The training progranme is resi-
dential and ‘Boasrd and lodging at the Traiping Institute are
compulsory. This Uﬁ is filed for reimbursement gf mess
charges and éth.Déily Rlliovance for thé period of traihing
as above as the same was not alloved by the administia-
tion (Respondents),

3. In accordance uitﬁ the Gﬁvernment of India ¢rders
quoted belou 5.,R,164 at item(5)3 of the Swamy's compila=-
tion of F.R, and S,R, Part-11, Travelling Allowance, at
page 192, outstation participants in cases as above are
eligible for actual expenditure on board and lodging plus
4$th of Full Daily Allowance, Hence, the applicant is
entitled for the amount claimed by him. The above point
has been squarely covered in the order by this Tribunal in
OA.741/93. ARccordingly, the applicant is entitled for
reimbursement of mess charges plus 4th Daily Allaowance for
the training period at PTC, Myscre, from QQP%3-1990 to

19-6-1990, as prayed for. It is needless to add that any
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amount paid towards the reimbursement of the abéve
charges aiready‘by the administration can be deéucted.
4, The OA is ordered accordingly at the admiss%on stage,
No costs, This Order has to be implemented uithll in a period
of three months from the date or receipt of the Same,
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(P.T. Thiruvengadam)
ﬂember(kdmn.a

Dated : Detober 15, 1983
Dictated in the Open Court
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Copy to:= |

(I Tﬁe.Senimr Superintendsnt of ?nst'DFFices;Uisakhapatnam
Division, A.p, | _

2e The.Sgperintendent of Post OPfices, Paravéthipuram,
Oivision-502, A,P, |

3. The Director Genaral, Cepartment of PostsJ Lak Bhavan,
3ansad Marg, New Delhi-1, %

4, _Dne

s copy to Sri. Krishna Devan, advocate, FAT, Hyd.
copy to Sri. N.R.Devaraj, Sr. CGscC, CAF, Hyd.

6. <One copy to Library, CAT, Hyd, i

7. One spare copy. |
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THE HON'ELE MR.JUSTICE V,NEELADRI RAQ
VICE CHAIRMAN

»

D
THE HON' BLE MR. A\B.GORTHI :MEMBER({A)

AN
THE HDN'BLE MPR..T JCHANDRASEKHAR REDDY
MEMBER{ JULL)
AN

THE HON'BLE MR.P.T.TIRUVENGADAM:M{A)

Dated: ’S7lé/ -1993 .

ORDER/JUDGMENT: “e——

MeA o/ Ride o/ Ci B O
in- _
0.A.No., 1297/93
TuANO, - e o "(‘Wl‘:P'.‘"‘“-'.“.“'."“—-— i/

A&nltted and Interim dlrectlons
isbued

Allgwed.

\_-Pispdsed of with directiors
Dimissed. ‘

Dismissed as withdrawn : -

i

Désmissed for default.
Re jected/Or dered

.. ) . ‘/Niff)rder as to costs./
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